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(4) A copy each of the following 
Notifications (Hindi and English 
versions) issued under the Cen­
tral Excise Rules, 1944: —
(i) G.S.R. 847 published in Gazet­

te of India dated the 11th 
August, 1973 together with an 
explanatory memorandum.

(ii) G.S.R. 848 published in Ga­
zette of India dated the 11th 
August, 1973 together with an 
explanatory memorandum,

(iii) G.S.R. 850 published in Ga­
zette of India dated the 11th 
August, 1973 together with an 
explanatory memorandum.

(iv) G.S.R. 851 published in Ga­
zette of India dated the 11th 
August, 1973 together with an 
explanatory, memorandum.

(v) G.S.R. 852 published in Ga­
zette of India dated the 11th 
August, 1973 together with an 
explanatory memorandum.
!Placed in Library See No. 
LT-3574/73J.

(5) Two statements (i) correcting 
the answer given on the 2nd 
March, 1973 to Unstarred Ques­
tion No. 1972 by Shri M. S. Purty 
regarding exemption to foreign 
technicians from payment of in­
come tax, and (ii) giving reasons 
for delay in corecting the answer.
I Placed in Library. See No. LT- 
5575/73].

Accounts of Textiles Committee for 
1971-72 and Textile Machinery (Pro­
duction & Distribution Control 

(Amdt.) Order, 1973.
THE DEPUTY MINISTER IN THE 

MINISTRY OF COMMERCE (SHRI A. 
C. GEORGE): I beg to lay on the 
Table*—

(1) 4  ®W °* fre Certified Ac­
counts (Hindi and English ver­
sions) of the Textiles Committee 
for the year 1971-72 and the Audit 
Report thereon, tinder sub-section

04) of secUon 18 of the Textiles 
Committee Act, 1963. [Placed *» 
Library. See No. LT-5576/73].

(2) A copy of the Textile Machinery 
(Production and Distribution)
Control (Amendment) Crder, 1973 
(Hindi and English versions) 
published in Notification no. S.O. 
1184 in Gazette of India dated the 

. 28th April, 1973, under sub-sec- 
tial (6) of section 3 of the Essen- 
trial Commodities Act, 1955.
I Placed in Library. See No. LT- 
5577/73].

N o tif ic a t io n s  under O r issa  M o t o r  

V e h ic le s  (T a x a tio n  o f  P assengebs)  
A ct, 196!) a n d  M otor VEiucLrs Act» 

1939.
THE MINISTER OF STATE IN THE 

MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI M B RAN A):
I beg to lay on the Table—

(1) (i) A copy of Orissa Notifica­
tion S.R.O. No. 695j73 published 
in Orissa Gazette dated the 2nd 
August, 1973 making certain am­
endment to the Orissa Motor Ve­
hicles (Taxation of Passengers) 
Rules, 1969, under sub-section (3) 
of section 23 of the Orissa Motor 
Vehicles (Taxation of Passengers) 
Act, 1969, read with clause (c)
(iv) oil the Proclamation dated 
the 3rd March, 1973 issued by the 
President in relation to the State 
of Orissa.

(ii) A statement (Hindi and Eng­
lish versions) explaining the »ea* 
sons for not laying the Hindi ver-r 
sion of the above Notification.
I Placed in Library. See No. JLT- 
5578/73].

(2) (a) A copy each of the follow­
ing Notifications making certain 
amendments to the Andhra Vtt&bsb 
Motor Vehicles Rules, 1964, ua8er 
sub-section (3) of section 1W 
the Motor Vehicles Act, 1939, r m  
with clause (c) (iii) of the t*ro- 
claxhation dated the JaittMry, 
1973, issued toy the Presiditt* *  
relation to .the State of Andhra 
Pradesh:


